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TAMIL NADU] ACT No. XXI OF 1933.2
[THE I(TAMIL"NADU) NAMBUpm Acr, 1932.]

(Received the assent of the Governor on the 21st March
1933, and that of the Governor-General on the
12th April 1933 ; the assent of the Governor-
General was first published in the Fort St. George
Gazerte on the 1st August 1933.)

An Act to define and amend in certain respects the
law relating to family management, marriage,
guardianship, intestate svccession and partition
applicable to Nambudii Brahmans and certain
other communities, not governed by the Maru-
makkattayam law of inheritance.

WHEREAS it is expedient to define and amend in
certain respects the law relating to family management,
marriage, guardianship, intestate succession and partis
tion applicable to Nambudri Brahmans and certain
othe: communities, not governed by the Marumak-
kattayvam law of inheritance ;

AND WHEREAS the previous sanction of the
Governor-General has been obtained to the passing of

this Act ;
[t is hereby enacted as follows :—

CHAPTER L.

PRELIMINARY,

1. (1) This Act may be called the {Tamil Nadu]
Nambudri Act, 1932,

} These words were substituted for the word ** Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Aduptation of Laws (Second Amendment) Order,
1969. o

2 For Statement of Objects und Reasons, see Fort St. George
Gazette, dated the 18th August 1931—Part 1V, pages 224-225.

This Act was extended to the merged State of Pygukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Merged States
(Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949). -
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(2) It shall applyrr-i () _
(@) to all Nambudri Brohmans in the
i[State of Tamit Nadu] who are'not'governed by the
Ma.mmakkattayam law of inheritance ; and

e  (b) toall’ Nambudn Brahmans outsxde the: e
o 2[seud State], not governed by the law, in respect of
lmmovable property situated within i it I ERTET

TR N LI N Y S TP U TR FRTETNT ENTICI A s
e 2. In this Act;. unless there is anythmg repugnant Definitions.
.-in the subject or context—: . R
(e) ‘anandravan’ means any member of the
illom other than the karnavan _ ,

A (b) ‘illom’ means all the members of a. Nam-
“budi Jomt famlly with commumty of property and
mcludesa mana’; ‘ :

Explanatzon -—A female shall on her marrlage
cease 10 be a member of the illom in which she was
born and become a member of the illom of her
husband ;

- (¢) ‘karnavan’ meansthe oldest male member of
an illom in whom the right to mamagement of its
properties vest or in the absence of a male’ member
the senior female member ;

) Explanation.~The seniority as between two or
more females, who become members of the illom by
martiage, shall be determined according to the dates

of their marriages ;

(d) ‘major’ means a person who has attamcd
elghteen years of age and

‘(¢) ‘minor’” means a person who has  not
attained exgbteen years of age, G

ver + ooy 2. This ,expxessxonz was;substituted for the expressiod ! ‘Presidancy
yuir of.Madras’;, by the Tamil Nadu Adaptation of Laws Order, 1970
which was deemed to have come into. force on: the’ l4th January

1969 T Aoy

PRI AT Dty ath i bengiie ‘

Sl yd ufu , SxPression was substituted fox the,expms:oﬁ F‘ saxd Presi-
ubul M‘%.tnbj{ paragraph 4 of,, and the Schedule to,; fmi [
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CHAPTER II.

TLLOM AND ITS MANAGEMENT:

Proprietary. 3. (1) Every member of an illom, whether male or

right of female, shall have an equal proprietary interest in its

members in : .

illom properties. :

proPerties. (2) Such proprietary interest shall not in any
maoner be impaired or affected by reason of the
deviation of such member from any orthodox custom
or usage.

Duty of 4. The karnavan shall keep true and correct

yarnavan 10 accounts of the income and expenditure of the illom.

accounts. The accounts of each year shall be aveilable for ins-
pection at the illom house by the major anandravans
once in a year throughout the month of Kanni follow-
ing such year and any such anandravan may take
copies of or extracts from such accounts.

Validation 1[5. (1) No sale or mortgage of ary immovable

o O property of an illom and no lease of any such property

and leases. either for a premium returnable wholly or in part or

for a period exceeding twelve years shall be valid,
unless it is executed by the karnavan for consideration,
for illom necessity or benefit, and with the written
cc]msem of the majority of the major members of the
illom.

(2) No lease of any immovable property cf
an illom in cases not referred o in * sub-section )

shall. be valid urless it is executed by the karpavan, *(Tamil
and where the Malabar Tenancy Act, 1929, confers Nadu)
fixity of tenure on the lessee, unless also the written va of
consent of the mejority of the major members of the 1930.
illom, bas been obtained to the lease,

.. 1This section was substituted for the anriginal section 5 by
section 48 of the Malabar Tenancy (Amendment) Act, 195
« {Tamil Nadu Act XXXHI of 1951). :

* These words were substituted for the word ‘“Madras”
-yt Tamil Nada Adaptation of Laws Order, 1969, as' amended
;g;ﬂNadu'Adapmion of Laws (Second Amendment)

by the
by the
Order,

Y FRIRENED i i e
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(3) Nothing ccntained in sub-section (1) or
sub-section (2) shall be deemed to affect the validity
of any mortgage or lease executed on or before the
27th July 1950 in accordance with the law in force at ;
the time of such execution.] ‘

6. No debt contracted or mortgage withovt posses- Debt
sion executed by a karnavan shall bind the illom contracted
unless the debt is contracted or the mortgage isexecuted E’v{e‘f‘“ havam
for illom necessity. binding on

' iltom.

7. Every member of an illom, wtether living in the Mai
. . . - aintenance
illom house or not, shall be entitled to maintienance of members
consistent with the income and the circumstances of of illom.
theillom. :

8. Any karnavan may by a registered document gelinquish-

. A 4
give up his rights as karnavan. _ Qéer?r; <V>an.‘
ICHAPTER Il ship:
MARRIAGE.

9. Notwithstanding any custom or usage to the Right of
contrary every major male Nambudri shall, subject Nambudri
to the provisions of section 5 of the *[Tamil Nadu] g};;;"
Marumakkattayam Act, 1932, and any other lawinhis
for the time being in force, be at liberty to marry in comumunity.
his own community,

10. (1) Any unmarried major fecmale member of an Right of
ilom who marries or has her marriage with amajor
. . ..1. Nambudri
male belonging to her community performed with fmale to
her consent by her father or any other member of her have her
illom shall be entitled torecover from the illom pro- Mmatriage
. . performed
petties, the reasonable expenses of such marriage as and

well as her dowry : recover
the marriage
* The Hindu Marriage Act, 1955 (Central Act 25 of 1955 has g1y docary.
an overriding effect over any cther law in force immediately
before the commencement of that Act, vide section 4 (b) there-

-of, in so far as that law is inconsistent with any of theprovisions

contained in that Act.

? These words were substituted for the word **Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the R
'I;%r;il Nadu Adaptation of Laws (Second Amendment) Ordor,
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.. 11y, Proyidedthat not less that three months previous

..+ BOtice in writing of the maniage shall be given to the

i kamava-?" [P T RIS B O [T H | BTV
+101 41(2)- The arifo unt recoverable under subsection (1)
shall not exceed one-third of the value of the share
which would fall to such female member if a division
o -per capita .of the properties of the illom were made
v among all the members thereof living on the date of
o ;he marriage, or rupees ten thousand, whichever is
ess :

* Provided that where an illom consists of females
only, the amount recoverable under this sub-section
may extend to the full value of her share.

l[ll. »® x *® *]

12, . * 4]
Dowry to be 13. The dowry given to a Nambudri female or
separate ; < H .
prgpm 3y of recovered by her under section 10 shal] be her separate
Nambudri property.
female.

2CHAPTER 1V. ‘
GUARDIANSHIP,

Guardian 14. (1) Subject to the provisions of sub-section (2),
ship of the following persons in the order named shall be the
minors. legal guardian of a minor, male or female, in respect

ot his or her person and separate property, uumely,
tather, mother, full brothers in the order of seniority,
paternal grandfathes, paternal uncles in the order of
seniority, father’s mother and consanguine brothers
in the order of senjorijty,

(2) The husband shall be the legal guardian
of his minor wife in respect of her person and separate

property.

2 Sections 11 and 12 were repealed by section 8 of the Madras
H{indug(Bigamy Prevention and Divorce) Act, 1949 (Madras Act VI
of 1949), .

* The Hindu Minority and Guardianship Act, 1956 (Central Act
Lo 32 of 1956) has by virtue of sestion 5 (b) thereof an overriding effect
. over any other law in force immediately before the commencement of
-, that. Act in so far as that law is inconsistent with any. of the pro.

vislons contained in that Act, .
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15..Nothing contained in section |4 shall bg deemed Saving of

Central to affect: the operation. of thchuardians and;»Wa'r,ds,.‘i :n?gt?ta. '/':':'fv'«l;"::{;ﬁf
gfcggg '!A(;t, 1890.‘ oy . N T ey th ,;" ) /,}an}dians ,"! 11
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'

INTESTATE SUCCESSION, "

16. A person is deemed’to die intestate in respect of Property as..

all property of which he has not made a testamentary person is

dis ition which is capable o i considered
Hisposition which s capable of fakingeffeet, | {5 have e

i

o ipt%;atc.

f
1 , ‘
Se Ttk [

Hlustrations,

(i) 4 has left no will. ' He has died intestate in~ '
respect of the whole of his property, =~ - o

(i) A4 has left a will whereby he Hds appointed 8"
his executor but the will contains no other provisions.
A has died intestate in respect of the distribution of his -
property. o 4 g L
o . L IR I A Y Y S Ty
(iii) A has bequeathed his whole property for an. .., .-,
illegal purpose. A has died intestate in respect of the
distribution of his property. ..oy v v a0 b 4
B N N TN Y B A A PR YT
(iv) 4 bequeathed Rs. 1,000 to B and Rs. 1,000 to
the eldest son of C and madé'no othef bedidst 'and
died leaving Rs. 2,000."''C digd b féi""{‘l "withput'eviy 11
having had a son. "' A'hds died iftestatd ' espidt of 1!
I i didn
ansbeang ahy

WL (e

the distribution of'Rg. 1,000, * "

! The Hia Ju Sucszssion Act, 1956 (Central Act 30 0£1956) has, by - -
virtue ofsectiyn 4! (b) thatéofan overriding efeclioverw day othett !
law in foees i nnadistbly bafece the 0dMmoncément df shavliAvtalip 1111
s0 far as that law i3 incohvistent withany ol theprovisioh ofshiatqMict, ulai
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17. On the death intestate of a Nambudri male, his
property which is self-acquired or separate shall,
subject to the provisions of section 300f the Y[ Tamil 1[Tanp
Nadu] Marumakkattayam Act, 1932, devolve in the Nadu
order and according to the rules contained in sections ;ggm ¢
18, 19 and 20. 1933.

18. Where the intestate has left surviving him by a
marriage or marriages in his own community one or
more of the following relations, namely :—

(@) a widow or widows,
(b) a son or sens,

(¢) an urmarried daughter or unmarried
daughters, and

(d) a lineul descendant or descendants (other
than marcied females) in the male line through a
deceased son or sons,

the whole of the property shall belong ro such surviving
relation or relations.

19. The distribution of the property among the
heirs referred to in section 18 shall be made in accor-
dance with the following rules :—

(i) The widow or, if there is more than one
widow, each of the widows, shall be entitled to a share
equal to that of a son or unmarried daughter,

(if) Every son or unmayrried daughter shall be
entitled to an equal share ;

Provided that if a son has pre-deceased the
intestate his lineal descendants in the male line (other
than married females) shajl be entitled to the share
which such son would have taken had he survived
the intestate. : )

1 These words were substituted for the word ““Madras™ by the Tamil g
Nadu Adaptation of Laws Order, 1969, as amended by the Tamil '/ ¥
Nadu Adaptation of Laws (Second Amendment)Order, 1969,..; >, 7+« %5 422




H
§
i
¥
12

1933: TN. Act XXI)  Nambudri 367

(iii) The sons and unmarried daughters of a
deceased son shall be entitled in equal shares to what
their father would have taken he had survived the
intestate : '

Provided that if a son’s son has pre-deceased the
intestate, his lineal descendants in the male line (other
than married females) shall be entitled to the share
which such son’s son would have taken had he survived
the intestate.

(iv) In like manner, the property shall go to the
surviving lineal descendants of the intestate in the
male line (other than married females) where such
descendants are in the degree of great-grandchildren,
or ina more remote degree.

Explanation.—The descendants of a son, son’s son
or other male descendant in the male line shall not be
entitled to any share insuck property, if such son, son’s
son or other descendant is alive at the time of the death
of the intestate.

IHustrations.

(1) Z dies intestate leaving two widows 4 and B,
a son C, a grandson D by such son, a married diughter
E, an unmartied daughter F and by a deceased son,
a grandson G, a married granddaughter i and an
unmarried granddaughter J. A, B, C and F eachgets
one-fifth of the property, G and J one-tenth each and
D, E and H do not get any share.

(2) Z dies intestate leaving no widow but leaving 4
a son, B an unmirried daughter, £ a grandson and’
F an uamarried granddaughter by a deceased son C,
an unmarried granddaughter G by a deceased son D
and two great grandsons H and J by a deceased son
of D. A and B will each be entitled to one-fourth
of the property, E and F will each be entitled to one-
cighth, G wili be entitled to one-eighth and 7 and J to
one-sixteenth each, )
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(3) Z dies intgstate leaving no, widow or chjld but
leaving three grandsons ,4,?;'11& Cbya deceéfs}élg son

X and two unmarried granddaughters D and E by a _'_" ‘

deceased son Y. A, B and C will each be entitled to
one-sixthand D and E will each be entitled to one-fourth

of Z’sproperty.’. - | -

: : P L F ; !
20. (1) Where the intestate has not left surviving
him ' any of the heirs mentioned in section 18, the
property shall devolve on the relations and in the order
. (1) Father H
i .(2) Mother ; S
 (3) ‘Brothers and sisters ; - P
(4) Sons and unmarried daughters of brothers :
(5) Father’s father ;
- (6) Paternal uncles ;
‘ (7) Sons of paternal uncles ;

(8) Sisters’ children ;

(9) Father’s paternal grandfather ;

(10) Father’s paternal grandfather’s descen-
dants in the male line, the nearer excluding the more
remote ; and

(11) Father’s remoter ascendants in the male
line and their descendants, the nearer ascendant and
his descendarnts excluding the more remote ascendant

and his descendants and among the descendants of the
same ascepidant, the nedrer excluding the more remote.

o o

1(2) Property devolving on two or more heirs”

under sub-section (1) shall be divisible among them
equally.

Y TT I AC BT TR AT N

| ! . RS R i i . L [N
21..(1)On. the death intestate of a married
Nambudsi. female, her property, which is sslf-,acquirgd: o

or separate shall devolve on the relations and, in the
ordenspesified BOIOW 110\ gL
111(1) Sonsand daugbters ¢l b v by 1

4 Vet e ¢ I sank i R TR R EY N
e Chifdden of deceadkd sonbs 1 11

)
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Sons of decedsed’ datightérs S,
o . Lot ity

Ll

368 Tar Namb‘f‘\{’:‘i‘:":uh[rm ?I?’y’r,- ;A “/&XIH 73 I

I S

1

RNt




(4) Husband ;

(5) Father ;

(6) Mother ;

(7) Brothers and sisters ;

(8) Brothers’ and sisters’ children ;

(9) Relations of her husband mentioned in
secation 18 and not included in clauses (1) and (2) :
an

(10) Relations of her husband mentioned in
sub-section (1) of section 20 in the order specified
therein. ‘ .

(2) Property devolving on two or more heirs
under sub-section (1) shall be divisible among them
equally :

Provided that where the property devolves on the
relations of the husband referred to in clause (9) of
sub-section (1), it shall be divisible among them in
accordance with the rules laid down in section 19.

22. On the death intestate of an unmarried Nambudri ,
R . Devolution
female, the whole of her property which is sclf-acquired of property
or separate shall devolve on her parents. In the leftbyan
absence of her parents, it shall devolve on her brothers “N“a'};g;‘;ﬁ
and sisters in equal sharcs and in their absence it shall femate

devolve on het illom, intestate,

CHAPTER VI,
PARTITION,

23. (1) Any member of an illom, male or female, gignt of
may claim to take'his or her share of all the properties member to
of the illom over which it has power of disposal and °“‘:"gion
scparate from the illom : pa )

Provided that where a male member of an illom
whose wife is also a member thereof claims to separate
from the illom, he shall do so on behalf of himself

1251424




Partition on
change of
religion,

Character of

taken on
partition.

and his wife and the shares of the husband and wife
shall be allotted to them jointly; and save as provided
in section 24, neither the husband nor the wife shall
be entitled to claim partition from the other,

(2) (@) A member of an illom separating from it
under sub-section (1) shall be entitled to such share
of the illom properties as would fall to him or her if a
division per capita were made among all the members
of the illom then living,

(b) A husband and wife separating from an
illom under the proviso to sub-section (1) shall be
entitled to such share of the illom properties as would
fall to them if a division per capita were made among
all the members of the illom then living.

(3) No claim to separate from an illom made on
behalf of a minor member shall be allowed by any
court unless it is satisfied that such separation would be
to the benefit of such minor,

24. (1) Any member of an illom who has changed
his or her religion may claim, or be compelled by any
other member of the illom, to take his or her share
of the illom properties and separate from the illom.

(2) The member who claims or is compelled to
divide from the illom under sub-section (1) shall be
entitled to such share of the illom properties as would
fall to him or her if a division per capita were made .
among all the members of the illom then living.

25. The share obtained by any member separating
from an illom under sub-section (1) of section 23 or
under section 24 shall be the separate property of such
member 1 : :

Provided that the share obtained by a husband ~
and wife separating jointly under the proviso to sub-
section (1) of section 23 shall be taken by them with th
incidents of illom property. - ¥

o,
et 3
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 CHAPTER VIL
. MISCELLANEOUS,

26. Nothing contained in this Act shall be deemed
to affect any law, custom or usage applicable to
Nambudri Brahmans except to the extent expressly
1aid down in this Act. :

27. The provisions of this Act shall also apply to Apptication
the following communities in the Malabar district who of the Act
are not governed by the Marumakkattayam law of oocrait
inheritance and who follow customs and usages similar nities.
to those of the Nambudris, namely, Adigal, Elayads,

Moosads, Pitarans and Numbissans,

Saving.






